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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

AT NEW DELHI 

 Original Application No.130/2021 

In re: News item published in The Times of India dated 08.06.2021 titled 
“18, mostly women, killed in fire at Pune chemical unit”. 

REPLY ON BEHALF OF M/S SVS AQUA TECHNOLOGIES 

(hereinafter for the sake of brevity will be referred to as the 

Respondent Company) 

MAY IT PLEASE THE HON’BLE TRIBUNAL - 

1. At the outset, the Respondent Company submits that, the fateful

incident that occurred on 7th June 2021 is most unfortunate and the

Respondent Company deeply sympathizes with the families of the

all-deceased persons. However, the Respondent Company would

like to state on record that, the Respondent Company has been

scrupulously following and complying with all the statutory

compliances and also by obtaining the necessary legal permissions

to run the Company.

2. Before adverting to the fateful incident, the Respondent Company

would like to state certain facts on record.  Initially the Partners of

the firm executed a partnership deed in the year 2012 with view to
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research and studying the manufacturing process for manufacturing 

of Chlorine Dioxide and its uses in agriculture, water treatment and 

animal husbandry which is in all a new molecule and which required 

research. Thereafter the partners decided to setup a factory, for 

which necessary permissions were required. Thus, the factory 

premises was purchased on 21.12.2014. Copy of the certificate of 

Partnership Deed is annexed hereto and marked as ANNEXURE 

R-1. 

3. The Company then received the NOC from the Urawade Gram

Panchayat, Tal. Mulshi, Dist. Pune on dated 18.03.2016, and with 

the said Gram Panchayat permission, the Respondent decided to 

construct the factory for the research and studying the manufacturing 

process for manufacturing of Chlorine Dioxide Tablets, Chlorine 

Dioxide Powder, Chlorine Dioxide Gel, Animal and Dairy Hygiene, 

ether treatment plant. The said molecule is a unique molecule and 

there and not produced/manufactured anywhere in the country. Copy 

of the NOC is annexed hereto and marked as ANNEXURE R-2. 

4. The Respondent Company from year 2016 was doing paper research

and engaged in import trading activities till the construction of the

factory was completed. The said Respondent Company thereafter

obtained the necessary permissions from Directorate of Industries,
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Government of Maharashtra in the year 2020. Copy of the 

permission from Directorate of Industries, is annexed hereto and 

marked as ANNEXURE R-3.  

5. The Respondent Company also obtained the Udyog Aadhar under

the MSME Act from the year 2016, which is valid and subsisting till

today. Copy of the Udyog Aadhar is annexed hereto and marked

as ANNEXURE R-4.

6. The Respondent Company was also granted a certificate by the

National Small Industrial Corporation Ltd. on dated 06.11.2020

which is valid up to 05.11.2022 and also is granted the fire NOC by

the Pune Metropolitan Regional Development Authority. Copy of

the said certificates and Fire NOC is annexed hereto and marked

as ANNEXURE R-5.

7. The Respondent Company is also in possession of the factory license

issued by the Industry Safety and Health Department and also the

Stability Certificate. Besides these above-mentioned statutory

permissions, the company has also received the following

certificates for maintaining the company standard approvals such as

the NSF Certificate, ISO 9001-2015, ISO 14001-2015, and the GMP

Certificate, NSIC Certificate. Furthermore, the Respondent

Company has also received the trademarks and patents in the
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manufacturing of the chlorine dioxide tablet, powder and the gel. 

Furthermore, the products which were manufactured by the 

Respondent Company have also got the product testing reports 

issued by the Ministry of Drinking Water and Sanitation, Shriram 

Lab, Coastal Aqua Culture Authority and the Gujarat Laboratory. 

Copy of all the certificates are annexed herewith and marked as 

ANNEXURE – R-6 (COLLY). 

8. The Respondent Company submits that, Company initially

commenced of setting up/construction of the plant in the year 2016

and that the manufacturing originally at the said plant started only

from 10.09.2020, wherein, the Maharashtra Pollution Control Board

issued Consent to Operate to the Respondent Company. It may be

submitted that, no manufacturing took place from 2014 or 2016 as

the Company was engaged in research, development and import

trading till 10.09.2020 till the consent was received from the

Maharashtra Pollution Control Board. It is evident from the consent

that the Respondent Company did not generate any trade effluent

neither there was any trade effluent disposal. The Company also did

not generate any SPM and SO2 or any form of air generation

activities at its premises. The Company could not have commenced

the manufacturing activities until the formulation of the molecule
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was developed and as the majority of the machinery was only 

purchased and put to use only after the receipt of the consent which 

is evident from the purchase invoice of the machinery and the first 

purchase order received by the Company.  Copy of the Invoice of 

purchase of machinery and first PO received by the Company, is 

annexed hereto and marked as ANNEXURE R-7 (COLLY).  

9. The Respondent Company has been maintaining the necessary

hygiene and the hospitality as required under the provisions of the

Factories Act, 1948. The Respondent Company has been

scrupulously following all the environmental norms that are required

to run the unit. It may be submitted herein that, the Respondent

Company is located in an industrial area at Urawade and that there

are no residential houses, no human habitation in the vicinity of the

Respondent Company. It is worthwhile to mention the aforesaid fact

as there was no harm or destruction to the environment in the nearby

vicinity on account of the fateful incident that took place on

07.06.2021. Furthermore, it is submitted that, the Respondent

Company is not in the manufacturing of hand sanitizers and that the

hand sanitizers were stored in the Respondent Company premises on

account of the ensuing pandemic which have troubled the entire

world since March, 2020. The hand sanitizers were stored for
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distribution and that as per the notification dated 27.07.2020 issued 

by the Ministry of Health, Government of India it is exempted from 

requirement of obtaining the sale license for stocking and sale of 

sanitizers under the provisions of Drugs and Cosmetic Rules, 1945. 

Copy of the notification of Govt. of India dated 27.07.2020 is 

annexed hereto and marked as ANNEXURE R-8.  

10. It is submitted that, the sanitizers were stored at the premises of the

respondent company the same were procured from Adisan Lab. Pvt.

Ltd. for supplying the same to GEA Westfalia Seperator I Pvt. Ltd.

at Gurgaon. The same stock in major quantity is still (even today) is

lying at the premises unburn and is not the cause for causing the

accident on 07.06.2021. It is submitted that, the said hand sanitizers

were not found at the accidental site and were found in the finished

goods godown.  Copy of the FDA Licence dated 18.03.2020 along

with the PO dated 11.06.2020 is annexed hereto and marked as

ANNEXURE – R-9.

11. It is further submitted that, the manufacturing of tablets, gels and

powders which was taking place at the premises of the Respondent

Company, it was in view of the approved manufacturing process as

approved by various authorities and furthermore the orders which

were received by the Respondent Company from the Municipal

8



Corporation of Greater Mumbai, the Gujarat Government, the 

Chennai Petroleum Corporation Ltd. etc. The said institutions had 

sought the order on account of the purifier on account of the 

manufacturing of the chlorine-dioxide powder and tablets. It is 

pertinent to note herein that the company has never consumed nor 

used the iso-propyl alcohol chemical and the same is evident from 

the forensic report dated 03.08.2021 which does not show existence 

of said iso-propyl alcohol chemical at the site. Copy of the Forensic 

Report and Photos of site is annexed hereto and marked 

as ANNEXURE R-10 (COLLY).     

12. It is further submitted that, this Hon’ble Tribunal had taken

cognizance of the incident and passed a detailed order on

16.06.2021. In the said order it was observed that certain allegations

were levelled by the authorities against the present Respondent

Company and that the Hon’ble Tribunal had granted the

leave/liberty to the company, once the committee report as

constituted by this Hon’ble Tribunal is submitted, the Respondent

Company would be permitted to respond to the said report.

13. Further, it is submitted that, the Respondent Company has received

a report of the Directorate of Industrial and Safety Maharashtra

Mumbai filed in the present case. Vide the said report it is submitted
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that various criminal prosecutions have been filed against this 

Respondent Company. The Respondent Company craves leave of 

this Hon’ble Tribunal that the said prosecutions will be dealt by the 

Respondent Company in accordance with law before the appropriate 

forum. The Respondent Company has already paid compensation to 

the tune of Rs.  1,70,00,000/- (Rupees One Crore Seventy Lakhs) 

given to relatives of deceased, each deceased Rs. 10 Lakh to a total 

17 deceased employees, two injured persons medical expense are 

borne by Company i.e Rs 23,74,325/-, family of 17 deceased person 

getting pension from ESIC and PF, and injured 2 persons pension is 

in process, and settled all the legal dues to the tune of Rs. 20,24,065/-

, thus in total Rs. 2,13,98,390/- is the total expenditure the Company 

has done to the families of the deceased employees and as a social 

responsibility. Further, the company has in addition to the above 

compensation has paid education expenses of son and daughters of 

deceased employees. The Company has agreed to extend job offer 

for one eligible person of decease family member, if factory will 

start. The said fact has been recorded but conveniently ignored by 

the authorities in their respective reports filed before this Hon’ble 

Tribunal. Copy of the receipts and details of payments are annexed 

hereto and marked as ANNEXURE R-11(COLLY). 
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14. The Respondent Company submits that, it will ensure that no such

untoward incident will takes place in the future and shall install best

safety equipment’s, so as to control damage, if any accident such

takes place. The present incident which made to the mishap, was on

account of fire due to voltage surge evident form the forensic report,

which is merely an accident. The Respondent Company further

ensures that, it will abide by the all- legal provisions and that the

authorities may be directed to issue requisite permissions in order to

enable the Respondent Company to commence the manufacturing of

the necessary medicines which are for essential for the current

pandemic. It is therefore that the application may kindly be disposed

of in view of the submissions made by the Respondent Company as

stated above.

15. The Committed constituted by this Hon’ble Tribunal has visited the

site and has recorded certain observations, but to the surprise of the

Company the Report filed by the Committee on 28.01.2022 and

uploaded the same on website on 29.01.2022 is in total contravention

of the observations of the committee. Thus the Company hereby

submits its primary response to the said report and craves leave of

this Hon’ble Tribunal to submit a detail reply to point out

irregularities in the said report.
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16. Grounds and Objection to the Report of Committee dated

28.01.2022 -

a. The Committee has totally erred in considering the aspect that

it is committed constituted by this Hon’ble Tribunal to deal

with the environment protection aspect and to study the

damage, if any, caused to the environment by the said incident

and ended up with a wrong conclusion.

b. The Committee has recorded the wrong date of start of

starting the manufacturing activities as such it is clear from

the fact that the company has in-fact purchased majority of the

machinery in the year 2020, how can the manufacturing be

started from 01.01.2016, as observed by the committee.

c. Thus, committee has wrongly calculated the environment

compensation cost which is not based on factual data. As the

Company is not discharging trade effluent and no air

generation, which is evident from the analysis reports by

Green Enviro. It is pertinent to note that the result of waste

water sampling as stated in the report is that of fire

extinguishing water having high concentration alkaline

substances and not the effluent generated in the premises.
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d. The committee has erred in relying upon hear-say evidence to

arrive at a wrong and mis-leading conclusion that the incident

took place due to fault in sealing machine and ignored the fact

that the fire broke out due to voltage surge, which is evident

form forensic report.

e. The committee report is entirely revolving over the use of iso-

propylene, but in-fact the company never required the said

chemical nor ever it had procured and there is no report

showing that the said chemical is stored in the Company

premises. In-fact the forensic report also did not mention

about the same. Hence, the committee has recorded wrong

conclusion to that aspect.

f. Further, the committee has not considered the actual cost

borne by the company by paying it to the hospital and to the

persons affected which is to the tune of Rs. 1,90,69,062/- but

the committee mechanically calculated the same to around Rs.

4 Lakhs. The said lapse on the part of the committee shows

that the report prepared by the committee is required to be

reconciled and the company the representation on factual

aspects from the company be taken into consideration to meet

the end of justice.
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g. The Company further submits that initially a third-party

agency MITCON was appointed to study the impact on

environment due to the fire incident. However, the committee

conveniently ignored the said aspect while accusing the

company on the said unwarranted incident, where infact no

fault lies with the company management.

h. The so-called study carried out by the committee is nothing

but a parallel trial which went in giving a judgement on the

said incident and convicting the management of the company.

Thus, the said report is required to be quashed and set aside

on this count itself.

i. The committee has exceeded its jurisdiction in fixing up all

the liability on the company and that to under all the laws

which are out of the purview of Schedules prescribed by the

NGT Act.

j. The committed ought to have appreciated that there is no

report of any environment damage due to the said activities of

the company.

k. The committee ought to have considered that the company

cannot be prosecuted twice for the same offence as regard to
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the fire incidence, as the same shall amount to double 

jeopardy.  

17. This application was taken up for hearing suo motu by this Hon’ble

Tribunal on 16th June 2021. The Hon’ble Tribunal was pleased to

constitute a Joint Committee and directed the said committee to

submit its report for consideration. In the order dated 16th June 2021,

the Hon’ble Tribunal also observed as under: -

“……The committee may visit the site preferably within next two weeks 

and give its report within three months by email at judicial-ngt@gov.in 

preferably in the form of searchable PDF/OCR Support PDF and not in 

the form of Image PDF. Simultaneously, the report may also be uploaded 

on the website of the State PCB to enable the concerned stakeholders to 

access the same and file their response, if any. 10. Except for visit to the 

site at least once, the Committee will be free to conduct its proceedings 

online. It will be free to take the assistance from any other 

expert/organization. The Committee may suitably interact with the 

stakeholders and, apart from considering the present incident, also 

consider remedial measures for preventing such incidents in the area or by 

other establishments even beyond the said area……” 
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18. The Hon’ble Tribunal be pleased to note that the report has been

uploaded on the website on 29th January 2022. No sufficient time

has been provided for the Respondent Company to respond to the

same. Secondly, it may be submitted that the Hon’ble Tribunal had

directed the Committee to discuss the issue with the stakeholders.

However, the Respondent Company was never intimated about the

visit to the site, nor was there any notice given. The report has been

prepared without hearing the Respondent Company and without

examining documents. Hence, the Respondent Company reserves

the right to file a detailed reply with the permission of this Hon’ble

Tribunal. The Company is relying upon the judgment of in

Municipal Corporation of Greater Mumbai vs. Ankita Sinha and ors.

Reported in 2021 SCC OnLine SC 897 wherein the Hon’ble

Supreme Court has observed that –

“105. When the Registry of the NGT does indeed receive a communication 

or letter, including matters published in media, it may cause to initiate suo 

motu action by inviting attention of NGT to such matters in the form of 

office report. Such circumstances would however require a notice to be 

given to the sender of the communication or author of the news item, as 

the case may be, to assist the NGT in the course of hearing and to 
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Nirmalgram 
Grampanchayat Uravade 

Ta. Mulshi Dist. Pune Pin code no. 412 115 
Smt. V. B. Kedar 

Gramsevak 
Shri. Narendrs Devdash Marane 

Vice-Sarpanch 
Sou. Vaishali Rajendra Marane 

Sarpanch 
 Cooperate by paying the Gram Panchayat tax on time
 Births and Deaths should be registered within 25 days

in Gram Panchayat
 Fix the faucet to the Tap to avoid wastage of water
 Plant Trees and Keep The Environment
 Do not store water puddles near the area of the house
 Illegal Water connection is a criminal offense

 

 Build the toilet at home, keep the family healthy
 Don't throw garbage in the gutter, keep the gutters clean
 Small Family Big Happines/ / Child Marriage is a Legal

Offense
 Add Mediclore to the water and use it for drinking
 Keep the place clean Avoid Dengue
 Illegal construction is a criminal offense

 

 No Objection Certificate to be issued for Operating Industrial Factories / Small Scale Industries 

1) Applicant Name: Bipin Jayantilal Shaha
2) Current Address: At post Uarvade, Tal. Mulshi, Dist. Pune
3) Business name to be Started: SVS Aqua Technologies
4) Type of Business:  Water Purification Chemicals / Powders / Tablets
5) Gat no. – 411, Plot no. – 43, 44, 45
6) Owner of Property: - Self
7) what  for No Objection Certificate   ; - For Operating Business

As mentioned above, there is No Objection to starting the Industry in Urvade. 

This No Objection Certificate has been given. 

Prepared Date: 18/03/2016 

The purpose for which the certificate is issued will be considered for the 
same reason. 
This Certificate is validity for 11 Month. 
It is obligatory to renew the Certificate after 11 Month. 
This Certificate cannot be use as a Government Proof. 
Certificate cannot be obtained if there is no Toilet in your Property. 
Certificate & Extract cannot be obtained without paying property Tax. 
It will be solely responsibility of the landlord for any disputes arising out 
of the certificate if leased. 
Do not scratch on the Certificate & Extract. The person taking  the 
certificate will be responsible for it 

Sd/- 
Gramsevak 

Sd/- 
Sarpanch 

Grampanchayat Uarvade 
Ta. Mulshi, Dist. Pune 

Stamp of 
 Grampanchayat 

Uarvade, Ta. 
Mulshi, Dist. 

Pune. 
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B
Type of Enterprise Micro Small Medium

Manufacturing A B C

Services D E F

UAM No. MH26B0015313

Udyog Aadhaar Registration Certificate

Udyog Aadhaar Number MH26B0015313

Name of Enterprise SVS AQUA TECHNOLOGIES

Location of Plant Details

SN Flat/Door/Block No. Name of Premises/Building Village Road/Street/ Lane Area/Locality City Pin State District
1 PLOT 43/44/45, GUT NO - 411, VILLAGE URAWADE, TAL- MULSHI PUNE 412111 MAHARASHTRA PUNE

Official Address of Enterprise PLOT 43/44/45, GUT NO - 411, VILLAGE URAWADE,TAL- MULSHI

District PUNE State MAHARASHTRA PIN 412111

Mobile No: 9011190999 Email: info@svsaqua.com

Date of commencement 01/11/2012

Major Activity MANUFACTURING

Enterprise Type Small

Previous Registration details-if any ::

National Industry Classification Code

SN NIC 2 Digit NIC 4 Digit NIC 5 Digit Code Activity Type
1 20 - Manufacture of chemicals and chemical products 2011 - Manufacture of basic chemicals 20116 - Manufacture of basic chemical elements Manufacturing

Acknowledgement Date of Filing 25/11/2016 Date of Printing 26/10/2020

Disclaimer: This is computer generated statement, no signature required.
Printed from udyogaadhaar.gov.in

Firefox https://udyamregistration.gov.in/UA/PrintAcknowledgement.aspx

1 of 1 26-10-2020, 17:33
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Tax Invoice

Seller

Pharmachine India
52, Suyog Industrial Estate,
L.B.S. Marg, Vikhroli (West),
Mumbai - 400 083, Maharashtra
GSTIN/UIN: 27AACFP2824M1Z2
State Name :  Maharashtra, Code : 27
pi@singhaniatableting.com

Consignee

SVS Aqua Technologies
Plot No. 43/44/45, Gut No. 411, At Village 
Urawade, Taluka - Mulshi, District - Pune- 412111, Maharashtra, India
GSTIN/UIN : 27ACGFS0857F1Z1
State Name : Maharashtra, Code : 27

Buyer (if other than consignee)

SVS Aqua Technologies
Plot No. 43/44/45, Gut No. 
411, At Village Urawade, 
Taluka - Mulshi, District - Pune - 412111, Maharashtra, India
GSTIN/UIN : 27ACGFS0857F1Z1
State Name : Maharashtra, Code : 27
Contact : +91 80077 16655

Invoice No.

PIY/B/333
Delivery Note

PIY/C/333
Supplier's Ref.

Buyer's Order No.

Email
Shipping Bill No. & Date :

Despatched through

Blue Dart Express Ltd.
Vessel/Flight No.

City/Port of Loading

AWB / BL No. / LR-RR No.

50719667423 dt. 4-Dec-2020

Dated

4-Dec-2020
Terms of Delivery

5-7 Weeks
Other Reference(s)

Email dt. 17/10/2020
Buyer's Order Date

17-Oct-2020
Delivery Note Date

4-Dec-2020
Destination

Place of receipt by shipper:

City/Port of Discharge

Prices : Ex-works. Freight, Insurance, etc. to your account at actuals.
Mode/Terms of Payment

100% Against Proforma Invoice

Sl Description of Goods AmountperRateQuantityHSN/SAC

No.

PARTS FOR : Saimach D 27 - Punch 'D' , Die 'D'
1a Upper Punch 20mm Round, FFBE, Plain, made from HCHC Steel, with Hard Chrome Plating. 17,400.00Nos.580.0030 Nos.84799040

b Lower Punch 20mm Round, FFBE, Plain, made from HCHC Steel, with Hard Chrome Plating. 17,400.00Nos.580.0030 Nos.84799040

c Die 20mm Round, made from HCHC Steel. 8,250.00Nos.275.0030 Nos.84799040

43,050.00

Packing 1,350.00
SGST @ 9% [Sales] 3,996.00%9

CGST @ 9 % [Sales] 3,996.00%9

Total ₹ 52,392.0090 Nos.
Amount Chargeable (in words)

Indian Rupees Fifty Two Thousand Three Hundred Ninety Two Only

Company's PAN : AACFP2824M

Declaration
We declare that this invoice shows the actual price of the goods 
described and that all particulars are true and correct.

E. & O.E

for Pharmachine India

Authorised Signatory

This is a Computer Generated Invoice
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3318 GI/2020 (1) 

रजिस्ट्री स.ं डी.एल.- 33004/99 REGD. No. D. L.-33004/99 

xxxGIDHxxx 
xxxGIDExxx 

असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित

PUBLISHED BY AUTHORITY 

स्ट् वास्ट् ्  य रर पररवार कल् याण तरंालय 

(स्ट् वास्ट् ्  य रर पररवार कल् याण जवभाग) 

अजधसचूना 

नई दिल् ली, 27 िुलाई, 2020 

का.आ. 2451(अ).— भारत रर िजुनया भर तें कोजवड -19 तहातारी का प्रकोप हुआ ह;ै 

रषजध का स्ट्टॉक रखन ेया जवक्रय करन ेके जलए रषजध रर प्रसाधन सातग्री अजधजनयत, 1940 के अध्याय 4 के 

उपबंधों रर रषजध रर प्रसाधन सातग्री जनयत, 1945 के उपबंधों के अधीन जबक्री अनुज्ञजि की अपेक्षाओं से हैंड 

सैजनटाइिर को छूट िेन ेका अनुरोध करने वाल ेकई अभ्यावेिन प्राि हुए हैं; 

कें द्रीय सरकार का यह सताधान हो िाता ह ै दक कोजवड -19 तहातारी के कारण उद्भूत आपात जस्ट्िजत की 

अपेक्षाओं को पूरा करने के जलए हैंड सैजनटाइिर आवश्यक ह ैरर उनकी सहि उपलब्धता लोकजहत तें बनी ह;ै 

कें द्रीय सरकार यह आवश्यक सतझती ह ैदक हैंड सैजनटाइिर व्यापक रूप से बडे पैताने पर िनता के जलए उपलब्ध 

कराने की आवश्यकता ह;ै 

अतः ,अब ,केन्द्द्रीय सरकार ,रषजध रर प्रसाधन सातग्री अजधजनयत, 1940 (1940 का 23) की धारा 26ख 

द्वारा प्रित्त िजियों का प्रयोग करते हुए ,यह जनिेि िेती ह ैदक उि रषजध अिाात ्"हैंड सैजनटाइिर" का स्ट्टॉक रखने या 

स.ं   2164] नई दिल्ली,  सोतवार, िलुाई 27, 2020/श्रावण 5, 1942 

No. 2164] NEW DELHI, MONDAY,  JULY  27, 2020/SHRAVANA 5, 1942 

सी.जी.-डी.एल.-अ.-28072020-220716
CG-DL-E-28072020-220716
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2 THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] 

जवक्रय करने के जलए रषजध रर प्रसाधन सातग्री अजधजनयत, 1940 के अध्याय 4 रर रषजध रर प्रसाधन सातग्री 

जनयत, 1945 के उपबंधों के अधीन हैंड सैजनटाइिर का स्ट्टॉक रखन ेया जवक्रय करन ेवाले व्यजि द्वारा उि जनयतों के 

जनयत 65 की िता (17) के उपबंध के अध्यधीन जबक्री अनुज्ञजि की आवश्यकता से छूट िी िाएगी । 

2. यह आििे रािपर तें इसके प्रकािन की तारीख को प्रवृत्त होगा।

[फा. सं. एक् स.1111/ 3 2120–डीआर] 

 डॉ. तनिीप के भण्डारी, संयुक् त सजचव 

MINISTRY OF HEALTH AND FAMILY WELFARE 

(Department of Health and Family Welfare) 

NOTIFICATION 

New Delhi, the 27th July, 2020 

S.O. 2451(E).— Whereas, there has been an outbreak of COVID-19 pandemic in India and worldwide; 

Whereas, several representations requesting to exempt hand sanitizers from the requirement of sale licence 

under the provisions of Chapter IV of the Drugs and Cosmetics Act, 1940 and the provisions of the Drugs and 

Cosmetics Rules, 1945 for stocking or sale of the drug have been received; 

Whereas, the Central Government is satisfied that hand sanitizers are essential to meet the requirements of 

emergency arising due to COVID-19 pandemic and their easy availability is made in public interest; 

Whereas, the Central Government considers it necessary that hand sanitizers are required to be made widely 

available to the public at large; 

Now, therefore, in exercise of the powers conferred by section 26B of the Drugs and Cosmetics Act, 1940 

(23 of 1940), the Central Government, hereby directs that the drug, namely, hand sanitizer shall be exempted from the 

requirement of sale licence for its stocking  or sale under the provisions of Chapter IV of the Drugs and Cosmetics 

Act, 1940 and the Drugs and Cosmetics Rules, 1945, subject to the condition that provisions of condition (17) of rule 

65 of the said Rules are complied with by the person stocking or selling hand sanitizers. 

2. This order shall come into force on the date of its publication in the Official Gazette. 

[F. No. X.11014/3/2020-DR] 

 Dr. MANDEEP K BHANDARI, Jt. Secy. 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. 
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Ref :- Your Inward Application vide Inward ID :-  141107 Dated :-  11/03/2020
With reference to your Inward application,we have to inform you that your said application is considered &
following PRODUCTS PERMISSION have been granted, under the following  LICENSES.

Prod Name of Drugs
 1.  Alcohol based Benzalkonium Chloride Solution Hand Sanitizer  Domestic (IHS(In House)) 

 771559 Each ml contains:  - 2- Propanol (25 % V/V) 
 - n- Propanol (50 % V/V) 
 - Benzalokonium  Chloride  Solution I.P (0.5 % V/V) 
 - Excipients ( QS) 

 Type Form LIC No /  Validity First Issue / 
Rnw

Own: At my OWN Manufacturing Premises  25 PD/207
10/01/2022

11/01/2012
11/01/2017

Terms and Conditions
1) Licensee should comply with all the provisions of Drugs & Cosmetics Act, 1940 & Rules 1945 as amended up to dt.
2) Licensee should comply with all the provisions of Drugs (Price Control) Order 2013 as amended up to dt (wherever
applicable).
3) Licensee should abide by all the provisions of Drugs & Magic Remedies (Objectionable Advertisement) Act, 1954 &
Rules 1955 as amended up to date
4) Licensee should not manufacture any drug/cosmetic by a name belonging to another manufacturer
5) Licensee should not manufacture or sell drugs/cosmetics even if it is included in the approved list of product, if it is or
as and when banned by Licensing Authority or Drugs Controller General of India or Government of India.
6) The permission is granted subject to the condition that, the product is safe, for use in context of pharmaceutical Aids,
Additions and excipient used in the formulation
7) Any addition thereto or any deletion therefore will not be carried out without permission of Licensing Authority

Letter No: MH/PZ4/PRP/1071058 
Food & Drugs Administration, PUNE Division 

Office of the Joint Commissioner 
791/93,New Gurwar Peth Lucky Bldg. 

Pune - 411042 

Food & Drugs Administration (Maharashtra State) 

Additional Product Permission

PERMISSION No : 1071058
Dt : 18/03/2020

710419- ADISAN LABORATORIES PVT. LTD.
PLOT NO. 17, S. NO. 297, AT P. AMBERVET, NEAR AMBERVET DATTA MANDIR, TAL - 
MULSHI, DIST -, PUNE - 412115
Taluka: Mulshi, District: Pune-Zone4

PTL laboratory: 705852 -SITEC LABS LIMITED, PLOT NO. GEN-40, PEE-DEE INFO TECH, TTC, MIDC, NEAR NELCO, MAHAPE, NAVI MUMBAI, 
MAHAPE-400710 (MH)- PZ4
 706482 -DR. M.K RANGNEKAR MEMORIAL TESTING LABORATORY, Bombay collage of pharmacy campus, 2nd floor,KALINA, SANTACRUZ (EAST), 
MUMBAI-400098 (MH)- PZ4
 710888 -QbD Research and Development Lab Pvt. Ltd.,, 2nd Floor, TSSIA House, Plot No. P-26,, Road No. T/16, Wagle Industrial Estate,, Thane (West)-400604 
(MH)- PZ4
 754777 -Immense Culture Pvt. Ltd., Sr. No.36/2/5/2, Narhe industrial area, Pune-411041 (MH)- PZ4

 SURESH BABURAO PATIL    
e-Signed on  18-03-2020 13:30   

TPAV # 96265KUT78    

S. B. PATIL   
State Licensing Authority   

Food & Drugs Administration   
 PUNE Division, Maharashtra State   

N I C Pg: 1 / 1    (18/03/20)

This License/Certificate is eSIGNED. Physical Signature is NOT Required

Division MFG ID No Type:Additional Product Permission Issue  DatePERMISSION No
PUNE  (PZ4) 710419 PRP-141107-11/03/2020 18/03/20201071058

Fee Payment(s) :  DB-Id: 351269 - 11/03/2020 (Amt: 750) (Application for additional 
product) Balance : 5850

 COL-Colour, FLV-Flavour,PRV-Preservative,REA-Reagent 

For online Third Party Approval Verification;Go to  fdamfg.maharashtra.gov.in & Click TPAV butt
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Labontories Pvt. Ltd. CIN No.: U74900PN201 0PTC138049

Plot No. 17 ,19, S. No. 297 , At Post Ambervet, Near Ambervet Datta Mandit Taluka Mulshi, Dist. : Pune - 412115
Tel.: +91 20 67929400. E-mail: info@adisanlabs,com, Website:www.adisanlabs.com
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Date:14.6.2021

To,

M.S. Gaikwad
Police Inspector
Paud Police Station

Dear Sir,

Sub: Supply of Hand Sanitizer to SVS Aqua Technologies.

D

D

I
t

Please find below date wise details of Hand Sanitizer supplied to SVS Aqua Technologies

Date Product Name Qtv

3t21t2020 Dermapro-A - 100 Ml 9100 nos

3i31t2020 Dermapro-A 1OO MI 300 rrcs

Dermapro-A 100 t/! 1 0000 nos

Dermaoro-Al - 500 Ml 2000 nos

4!6t2020 Dermapro-A - 500 Ml 2000 nos

Dermaoro-Al - 500 Ml 2000 nos

4t10i2020 Dermaoro-Al - 500 Ml 2000 nos

Derrnaoro-Al - 500 Ml 2000 nos

Dermapro-Al - 500 Ml I 000 nos

4t13t2020 Dermaoro-Al - 500 Ml 1 08 nos

4i14i2020 Dermapro-Al - 500 Ml 2000 nos

Dermapro-Al - 500 Ml ZUUU NOS

4t14t2020 Dermapro-Al - 500 Ml 3996 nos

Dermapro-Al - 500 Ml 3996 nos

Dermapro-Al - 500 Ml 892 nos

4115t2020 Dermapro-Al - 500 Ml 2988 nos

4t17t2020 Dermapro-Al - 500 Ml 1 008 nos

4/19t2020 Dermapro-Al - 500 Ml 3996 nos

4120t2020 Dermaoro-Al - 500 Ml 3996 nos

4i21t2020 Dermapro-Al - 500 Ml 3996 nos

4t24t2020 Dermapro-Al Plus- 500 Ml 3996 nos

4t25t2020 Dermapro-Al Plus- 500 Ml 3996 nos

4/27/2020 Dermaoro-Al Plus- 500 Ml 3996 nos

4t27/2020 Dermapro-Al Plus- 500 Ml 3996 nos

412812020 Dermapro-Al Plus- 500 Ml 3996 nos

: 2015 CEBTIFIED COMPANY
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ADISAI{
re. Labontories Pvt. Ltd. CIN No.: U74900PN2010pTC138049

Plot No' 17 ,19, S. No. 297, At Post Amberuet, NearAmbervet Datta Mandir, Taluka Mulshi, Dist. : pune - 412115
Tel.: +91 20 67929400. E-mail : info@adisanlabs.com, website : www.adisanrabs.com
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)

4t2812020 Hand Sanitizer IPA 70% - 5 Ltr 20 nos
4129/2020 Dermapro-Al Plus- 500 Ml 3796 nos

5/4t2020 MigonePro-5Ltr 368 nos
5/5t2020 Dermapro-Al Plus- 500 Ml 3976 nos

MigonePro-5Ltr 32 nos

MigonePro-5Ltr 50 nos

5t22t2020 MigonePro-5Ltr
1 68 nos

6t1t2020 Dermapro AL Plus - 5 Ltr 1 00 nos

Dermapro-Al Plus- 250 Ml 250 nos

Dermapro EA - 500 Ml 600 nos

DermaproEA-5Ltr
1 00 nos

6/12t2020 Migo Pro EL 5 Ltr 8 nos
6/2312020 Dermapro-Al - 5 Ltr 400 nos

Dermapro-Al - 5 Ltr 1 00 nos

DermaproEA-5Ltr 400 nos

6i24i2020 DermaproEA-5Ltr
1 00 nos

LJermapro AL Plus - 5 Ltr 28 nos

Dermapro AL Plus - 5 Ltr 36 nos

Dermapro AL Plus - 5 Ltr 236 nos

Dermaoro AL PIus - 5 Lii 200 nos

Dermapro-Al Plus- 500 Ml 2500 nos
6t28t2020 Dermaoro EA - 500 Ml 72 nos
7/10t2020 Dermapro AL Plus - 5 Ltr Gel '1 5 nos

Dermapro-Al Plus- 500 Ml Gel 200 nos

Dermapro-Al Plus- 250 Ml Gel 250 nos

Dermapro EA - 5 Ltr Gel 250 nos

Dermapro AL 250 ml 250 nos
10/31t2020 Dermapro-Al Plus- 250 Ml 500 nos

Dermapro EA - 500 Ml 1 928 nos

Dermaprl EA 250 Ml 500 nos

Dermapro AL 250 ml 250 nos

Migo Plus - 500 Ml 1 000 nos

Migo Plus - 500 Ml 888 nos

FOR ADISAN LABORATORIES PRIVATE LIMITED

f-4-l
Aditya Devadhar
Director

An lS0 9001 :2015 0ERTIFISB C0MPANY
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F,'

Rr{r Crftflpoud tB/SVf/t0 ?.1.r.21

Tqr

The Inv+rtlgatlng Offkar,

5V$Aqua Terhnology fire g expto$ion Ca50,

jPorrd police gtarinn,

Foud,punr,

l'.l General Informatlon

Hegarding (lndusrryl

Pbce of incident

Date and tlme of fire & loss

Dcle and time of firet viElt

Dirscles of ilf fatfd Cornpany

Xey persons

Fire and subsequenl explosion thnt took place at
M/t SVS AtJrra Technologier [[fr, Dil,t, purru

I' irrdustry situated at Gat No. 4ll, plor No_ 43,alj
& 45, Maura Unrrada, Ta. Mulshi, Dist, pune

7rt June ?021 ar about l.4S p.M.

9fh June zor. atabout at abou{ 4-30 pM. Wirh pl
Mr. Dhuma!.
Mr. Nikunj Sipin,Shah, Ml

lr,tlr. Nitunj Eipin Shah. idr 90f 1190999.

Mr- Sachin Salhe, suruivor wor*er and rnain iye
witnals M: 8975422c36

Mr. Rajendra Marn€, surufuor M: gg5@q6369

Mt. Baban Margafe, curvtuor M:97671?3G?I

Mr. Pravin Kavantar. survivor Mi 9l 1267g02l

Mr, Sanjay Mahajan. Superviror, M:9730546F5a

frlts" fleshma Ramchandan{, Mirnager HR, M;
988tt?4367

Dnlol03/OA /t0lt

5ut": Subrnislicrn ol re the lrlurre or initiatlon ol fire and subrequnnl erptosir:^ tlatI ooh plfld{ al M/r" $vs ier LLF" 6et No- itll. f fot ryo. ag"nil g dF, Mnura urrv* rlr-. Ta.
( h'f ulshi' Dist" Pune in the alterfioon st abour 2-!0 ph{ on 7s June 2021 tilling tg worke rs.

fief,! l€tter trom Hon. Superinl*ndenl f pnlke. pune 6rarnin.
p{at fyladarn,

wwrrc.lorGnsie liminvortll rt ort"torrr
GS llll ; A ?A,ltf t'UI,t0{0 | t0
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tws'produrtion Halls rcrmed as Half Area

on the supp|"y'-o't air lrom lhe /e5p€'< tlve

, lU.s pl;rceldoutslde'

'uth [ast slde of tho Hall Area AHUZ'

tl Area At'll|,. wil' tolvards fhe 5o

rliArta4;||ltt!/.herep/oduclfonoftab|etswartatingp|are,A||'?..|.':",iesre|atedtoal|proc'lU(|'
rs pfacpd ;and rommrssioned io,r,ri r,rn. There wa' r i.r"* pn"'e electrlc power supply lo lhls -'rll'

e power rupply to thls ha|l was lhrough a lndus;tria| Use Voltage Stabi|lser.'

hereal, s@6ms product A and 5ooo Gms producr' us€d to be packed in Inner packets onfLr in

rlf Area AH'Ul'and Half Area AHU2 respectively'

AHu.tr area in tie mornint on 7'nJune ?0f1, workers {niriaf iy, manufactured tablets and sealed them'

rllArealp|U}Noprodurilqnac|ivitywasgoingoainthlshal|.Workersmain|y|adiesusedlo
epare r,fllxiufe of Product '81 in Inner and Outer Poucites'

e po$,er su;pplyin rhir srPa vyas through a single phase line howevef a provision was made' to

avidrc lfip*ephas€ pqwersupptytn thir hall. No produrtion no 3 phase suppfy, provision wEs rnacje-

r stab1tirer .""r,prou,ded but Jir.*rfons werp hetd on lt" June. 20?7" 
l-".I.:""n 

the owner and t he

fb{ er prov,tdes foninstaliatioh of new Volnge stabili2e/ for thir area,AHU2.1 .

ea AHU2 weialso partitioned in to areas with M5 Sheets"

herea, In h$u2,area rnostht,finished p pac.king and dirparch were placed. ln AHLJ2

wly.puirhased machfneties Were lept ot CommisSioned and used.

rterial in AHU2 aree wes signlficantfy farge 33 seppdftd to that in AHUI. As most of the finished

rduas used to be stacked in thls area before belng shlfted to the Finished Product Storage Area.

tydiairllc lifr of Z ton capaclty was belng used for shlfting olrnateriaf.

tHU2 arer abouf 2Awotkzrs used io worh at any glven llrne tnost of ihem b*ing femafes"

,2 Verlour Pfodutts belvu mrnufiacturcdrl packejcd.

on; ttrd pf produa war mrnufa<-tured In thc svs Aqur sotutlonr LLp.

t Tallatr*
Trblag w.tt fiHnvfartur*d aftor blendlng of seven chomlcrls In
romproslnl ft'ln Tabfet rnanufarturlnS mach|na oldtfferent gLes.

r bltndrr and nhereafte'r

58



,#,'

(

(

...3r.InI botstr of s5 trG ol tilended"mhHrc+ ttre conlribuuon ol Ver*oy5 rliernlcal powder !r wa3 rrfohwg: - -"""-'''Lt "'$ lv'rr'rurr

.RM * $oUlrn Chlorits l?,it$ f,G,
RM 0* t"Bt5 Kg

fllri 9:6.A)S f(G

RM t0; l2,t?5 kg,

fiMntr ri X6
:BM Fl: t_i00 xG

,f,trxr 33t g;?50 xg

rin8 of diflorenl siierol krbfets vll t grrr, 4 g,n,

ut€s. After blpnd used lo be drpeyn ;n
our rhls blended he hoppor ot raUl*t

for t0blet nf,nrl*rr{'rAi. c a '
,", *lli'iJ;-Tl"*:f#!e* or tro snrl

4$ Tlre produrc ured to be pacted la _
Inmr pedc Made of po$thene,

fl T3*1"* "p "ielt''lnturniior! whirh was rovered onrborh:si$ee,vdrh polylhene.

Hl 
uras tcrrned b bc RM L Thc pecltqs

rteg of,Sg 1gg,

oror"rr* s"e T.:nWrj
ftueuct E get r mirturc tt no*rl ?--*i*_r.
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ffil

0 usrd lo ua- parhed roprrelely. produrt A brlng parted in Prodrxtion Hall Area AXUI and Produ< t B

urr*d:l.o be paded InBrodvctlon HallArca Ai{U2-

prod,urtr A rrrd i rhau trcvrr comc In rcotaa nrlth cach othpr lrl lhcy lorm ln erplodva rnlxtr;rr

ltba'r_7ttryflOt,

Employea prrc provlded luJl mart of JM eliallty for rdcty gurgota ctlff lew amploycer lr'ad

cornphined about srnell of 0O2.

t.2,3 fhe process ol rerlin3 rmall pocletr ol Sodfum Chlorltel

N lfr€ tirne ol flr€, 50 tt6 Sodlum Chlorltc was pourcd on lhe plasti< sheel placed on thc lloor In frD nt

ol Baban and Prsvin.
(
, Babr:trand pravln w.tru wetghxry thlr Sodium Chtoriri sprrid on the floor lnd ryerc rollerlf ng lt ln tl*re

:packe:bwefuhtng olSgp 6.Ms each, Afier welghlng lhe paciefs used to be handed over lo Raiend'tt

: for sqalhg wfth lnner on lhe Bend Sealer Machine' , '

fiajertdn u*ed tD seal the parkets wlth lnner roynf lhe help of Bend Sealer, thereaft€r he used to pa=rr

on ther oackelr lo.Sarhin who was seatln3 on hl; Lfl5"

5achi6 uxd ro seaf these pacl€ti wlth Ouler Sealing'on the bend sealer" I]h)s ouler rovering lhoug- h

wat o f Aluminiurn foil, but was Coverpd on bolh the sides with pclyihene

2.OP(frperty of Sodlum thlorfte:

1496 {JI{ number of Sodlum Chlorfie is UN 1496, ll is a hesfth halard, Instable, Oridlser-

h ran burn'even if fi Comes In fontacl with dirt, rnelalX acids or any fricrion-

( lelo.yl ilg.dca,:Glt dcconrpqrcs to errygen and chtorlne,llydrochloric acld fums ile afso formect'

lf heetgdeboyt 2fi Dca, q ft rl€ai€s rorrpslvr ead.erplosive furnal ol fhlodnc 'Dloxlde'

r TLrc totel $ot trer of the plarrt b taSil S{, M and the Buili up rtGe b 612-46 sq' ML

T.lnddcwetnttlt eftcrnpon of TdJunc 2O2l-

3J fn HelltrrrAlUl, Four personJ narned, Sachin Salhe, flaJendra Marne, Eaban Margale and Pravin

fgvao*ar$lgttg€etJflg on the ground lor filling Sodium Chlorite a Sranufar form of while coloured

chemicz,l.

fhree of rhcm s.shilt n Jendre end Baban Margah wrre ieatint In a row rl5lnl ttre illorth Fa$ wFll

adJrcent to crrtr ortler urith Saglrln 5€ntlng €rtreme teft (l.e..towardr Norr! West near rhe double

d.a *na gabrn *aring"eftreme rlBhl. Bs1endrl ral seating in rhe middle of these three" Pravin was

ra-atirgJurtepos+d to Babsn I,e,laclng the South werl wafl,

Eehind Sadrin, flapnd n .td Baban rvsr6 abDut lO drum! of eacli filled wlth Sodlum fhlorite we

50 (6. Sifnilirlyr Santosh Saih{. rod,sdlnalh sathe were shihlng slmilrr drurnS on the North wfst.r

rf,the&cr HaitAf.tUJ oq r zT€n forft llft. flngy ptaced about 6'8.sush drums ln tha plare lof about

ifeet) *n bctfreen ilretpo galtt.o,f d;aon on lhe Narth Wert'wrll towardt North [ast corner.

, {/8
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' t.2:lncUcarr plllrc rndorplorlonrAbout onr werl prlot to lune 7. 2O2l l,e, frorn l" funG 
=O21,

per:r*feryily, then |iril a probferr! with hi6h voltagc ln tha Hall Area Al{Ul. 5o, tha lupervlror Sec hln

' Gh g;tdke bypesred th! rttblllre t and made the elccrri< .rupply to thr Arer Hall AhuI dire<t b? svrat c hlng

on tho reip*rtlyr swllrh,

Stal=iliser,'ronsullartt Mr, Raju/ogdale was asted to looh ln to the matter and he had vislled the

, pre rt?ft€s oa ld June. He opened lha stabi$irer and observed that lhe conrrofs of one supply I o r-rt ol
thre* A.B,C gol healed and charred

,So, da 7ffiJunr, "lagdule contrirctor rnachrd ihe lacrory ar lbout 12.10 pM and,staded worling or! the

Volc..4ge Strbillmr placed in the roorn whcrc arnidirrr werc $tacted.

( Therl tilcl I ht4e voltage probfem on 7F n,nd.3,4 tlmes, thc efenric ll6hb went off" 5o, the four
crnprloyees *o*ing ln AHUI tarnr out rt €bout t:.30 and lhey |vent bs(t only fl t.3O PM irfter tat<tng
lunclb,

Sincej"Dto-mln& Sacfr)n hrd sealed inner pail of 5 xGr, Aboul 210 rurh paclectr werp sealed by Sachln.
the crr+rterof these pactets were lo be *ated by ladles in AHU2 Area. The $anlorh and Adlnarh 5a rt tre
$rur(=. JuPpcS€d to tale this materiaf to those fadles and were in lhe pro(ers.of doing so. At thlr tf rle
Rejeridra war filllng tabrers ln pac*eb ritfing npposire ro sachin.

The 5, lB parkets were reaird on I gelt tess Sealer rrrerfiine bySachine.

Fut rlrhes he had lo seal lhe oulef of the 5ffi Grnl,siarerlal, he teft thg Eelt lesr rnachlne and broug hl
In the lend Sealer Machjne wilh bctt but thlr Machlne was lautty a it wal getting heared and few of
tht pol?then€s rven Bot mefted due lo erc€ss heet.

( hat thl machine tvas optn from ihc reer ride. Tbe bacl rover of th* mech{ne was
faflen on the 3.mund lu$ by the slde cf rhe m3drin€ as il I: lelfed whlle the machine

wer beirg operated.

Erst El drums talien from Bodo.w* by Stchin and Raje,ndra, gaban and prayln:80 KG; These rverc
*onverted fn ro 5 XG Each only inner and these ro be transfurred for outer lo the AHUZ fadlerwnict
war belng done bySalhe's.

Afler 710 partets ol5 f,8 ln 2l diurnr, Baban and sachln brought tr*o numbers of 50 xG drums for
lilling in 500 6M padcts,

On lhe lj.{5ol5bchin, finr.pa6p3$ rirere burntl rneftrd due to morhine heatfng, and werc ln damaged
stela snd 3'f Pacle* urere burnt due to surh Dvrrhelting and powder $far romrning out of there
pac|tets.

For finaf ptchingail rhe pouches u*ed to be flnalpsrted.ln Area Hril AHU lr
'n Area Htf,AHU2 lot {inalpacting one pouch each of 5oo GM ol A and 50o Gm ol E ured to be seated
:n pld$kpo{rrh CDD 5ff0 rnadq ol platrlr rnd U*ed ro be finat}y In Sodjurn Chtodde druml of
i016 ralruiry.

iachlnJoincdsW f,tPtn,t ay toto
lrrvin: l-I veari

ltrur
h
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Rajendrr_ 4-5 yearu

a,O tnltlrtfon aod *pread of ftra ard erploilonl

4.ltnltletfoa of flru: After lheir worl for tablet wesovet,sachin and f,ajendra seated the Sooo Gz-Dr,

210 suth bags.paclcd in inner rovr? were lying bchfnd Sachln Sarhe. There bags rhould have be--en

lrans-lened lo thp Area Hall AHU2 lor finaltrarting in Flnirhed 1oods5lorage, The tnro empfoyr-es
5anf orh Sathe ond Adlnath 5aihe, who receive dt}%burnr werc lran5portlng these 5XG ptodurt' Tl-rey
prcferredto plate a+d ttack the drums in the rp;rcp between fwo pair ol doors which drastically
fncreatrd the harrrd,

Sarhla8odlhe,Superyisor.whowarfrandlingrheirponribltltyintheabscnceofSanjayMahejan'l lre
mgulatsuprvimrrould not i53ue proper lnstructions to hi; staff. Unfortunalely, he also lost hlr I lfe
in this tagic incld*nt"

The &*nd reallng marhine openrted by Saclrln Sathe was giving trouble rince last lew dayr, but sin{e

,thrre rvlB no replacement available, hs had u:r;d tf as dfrerted No him by Superviror Sachln SodlFre
who d ied in thir unforlunale incidenre.

At abottt 3,45 PM, wtrcn Sachin was sealing rhe out cover made of Alumisium foil ol Blue Coloui for
"a' ryp* material f'e, 809$ ronc" Sodiunr Chlorif c powder lorwarded to hlm by Rajendra Marne after
Rajendnp.acked the Sodlum Chlorite Powdtr and it sealed lt Jn an inner packet made ol polythehe-

Ihis m.arhf nf used to Bet freated ilnd rised to burn lhc material plastic o-f the lnner (over-

The rl f ne particular tlnre at about 3,45 PM rhe roll of the Se.aling Marhlne pf Sachin got remendous) y

heated', drre lo cudden dse in vohage The retlertlon o[ fhis high voltafe i5 reen in the red hol coil i s

clearfy vbibfe ia the mirror flnished tablet machine pfaced rractly opposite to lhi3 Bend S'ealing
Machiru*, Since the back plate ol thfr r,nachlne wal al,rpady fallen down on the floor, the rear side o I
the machine was completely open freference CCTV lootage shown by Police).

(
' d]6tfy gl lhir moment when the coil got hugely r.ad hot Sachin drew a ouler paclt bag forsealing

iad henct tha rnomeht the rufl for this bag was compfere. fi.ni inidated due to burning of lhe
plythene on both sides of thir outer pac( Polphene and the Sodiurn Chlorire marerial in rhe inner
par*.

Alto the,'ftrl thil: due to lhb rnanual haMling of Sodlum Chlorite, a good quantlty of Sodium Cirlorite
nns 3pread on thc floor here and there end ihe sealing marhines.

5odium Cfibrite is r powerful Orldant and it liberates Chlorine Diorlde gas upo{l burning-

Ehforine dhride gas tr e erplosire gas,

{bout l150 XG otSodlu.rn Qrlqth€ wei densely ptated In the irnmedlate vicinity wh*re fir* gol initiated
n AfiUt'

\bout 3m400 l(G ol Sodlum Chlorire wes fying ln between lhe two pafn of dooru on the North - '
rafl srtd abovc 25O0 t(g was avallable fn AHUZ whare mortly'ladles wera worting.

)ug lo sodden.combustfon and dua to oxldatton property ol sodlum chlorite, h'uge guan$ry of
lot generuted.lhir Hot ClO2 Bai thui got crpanded hugeli and lremendous ternperature ond

M€clutc gul€Bt€d" At tfts 5€rrte time Sodf urn Chloritt *ag burnlng vigorousfy. Thi* casrading effer
nufripiied fte Senerattan of ClO2 cas resgltlng lh huge Eeneratlon of hune ternoeratu te and Dre jsur€ .rl
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4,2 Spraad ol flrc rnd rub*qurnl arplorfoni

Due Io lflthir henl, prtrrurtr pnd tempraturc t'ynrrnkl" fire end tubscquently erplollod took p'- ere

ln the {rea Hall i\HUJ room withln }eg than 5 recondr thur gcnerollng hr.trgc dellagrolin8 p,?3s ute

t+ttivE; ihLt rt/as tha flrct erplorlon In thr hctory. The lnilre latre ceilinB Bot demegsd, but lhe b f;rrt
wav€ stuld not atferr f he f,CC Stab tnilln$,

Since,lfre doorc wnro openr eary funl snd rontinu,ty was rereived by the burning Sodium Chlof ilc--, ll

lmmlgdiaf oly burnl down the malerial placed in bep+een the two paln ol doors in the North' vll crt

walf" ?hlr rrtltad r*ond arpforlon imrrredlslely efiarlhe pre$ure inride of lhe AHUI increased. l-he
flf ur-'fua fn tNr area wrt of pucca BCC with FOp tal* reiling"

Thus- i.he frlghfy rharged f,lol presura wflyt lound irs path lrom twc princlpal way! i, from the P -ttt
( of dsorcon the North tVest wafl ihu; tntrrlng tho Area Hau At{Ul *heru l7 wprkerr mortly lild rer

werc 'r,yorking. Dne trdy was r{,orting.in thp laborarory on thr flrrt f}oor. Unlon$nttt to note here tFrat

irr,var. fte firt dryof theemptoyment of thgt lady"

Thlrd:,indlutexplorfont.ook plece fn thlrAree lfaff AHUL Huge quanlity of malerialSodium Chlorf te
und o lhFn uat placed nnd stecked iln rhjr Area Hall AHUz, The enlire uoiume ln.this area Bot cover=d
by the un burot medium of ClO2 within frarlion ol tecond$ and the brunl rnediurn travelled through
lhr u,nblrn! mtdlurn et a d*l'lagration tpeed r,e, rDore lhan rhe rpeed of :ound" ft erploded ti-re
slrucl iJI€ovet herc. Huge lemperature wes leen ln thB aree

ii- The ttond path this pressurE wave got'wai thp door in AfiU: on the West ride wafl on North We, st

rorner-"l.tir door was also a set of lwo doors,

four persons.who rescued themrelres was horn lhi-r door only. The prpssurc wav€ wos so huge

bphlrrci1hem that lhe* loUr p€rsonJ were thronnn lnair alrnostabout t2ri5 feet ln this proresc,le\L/

. drums 'fitled ryith 50 Xg of Mrteriaf also tlung swvng ln rhe aft and one p€rron Biban wh'o came or-rtl"| ,sst 8o ! imptcted with onr oi the.se drurnr, Baban also cuffered burn ,",lrry on lhe bact:ide of hlr ear:
and hairron the headat lhe bacl,

All sxploslo.lr were of mediu.rn range,

:After goving sut pf these two prlncipal areas the pressure wave thrn moved 
.rhroug| 

whatevet
pt5sage lt 8ol on hs way" Hence dertruction observed alf over- The Administrative office was less
demaged rs it was,segregated by pucra wall frorn AHttZ area. Srill due to pas$age of hor gases.and
srfiole from lhr ceiflng ihr Impa,a ls pliserved in tlris area tffr.

5.0 Concf urfonr

1- Tha rnofl proti63;6 fiu$G of fire wa* dira to sudden rurge in vottaga A hlth volrage Bol
t€nrtated and it aflcrted thr funcrlonlng of Band Seater mactrlne b"inS op.rJt"O Uy iarmrt
Sathc, thuc 5[Ening firc in the plastic of the o.ster Cover and th* marerial Sodium irrbrile-
IhJ$ 'ht8h VoJtaBe glro darnaged and complerefy burnL the rcfii6efirtor ptrced in. the
ldnlninrative area qulrr $eperat+d from the producrion area by puccr walts"

2. llre rerson lcr sprtsd o'l .firc *rar duc ro hlgh oridant characler{rtlc ol sodium Chtorite and
gln?rtrion of ftu6c, qtr.nrlity of axpblira gar e*d unrafb pfaramenr of hqe quantitv
niltefibt ln Aite f{rlfl, Artr fiall2 and lhr rprct ln brtweu tls doorr In thcre areti A

3' Unsrfe ltrsrlP'istfresr No irefnJng or Ewar{ner rcglldi*g *alety wnr ob}erve{in ttra
and lhe ernolovee< - lt
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BEFORE THE HON'BLE NATIONAL GREEN TRIBTJNAL

PRINCIPAL BENCH. NEW DELHI

or*ilo""",
Original Application No. I 30/202 I

In re:News item published in The Times of India dated 08.06.2021 titled
"18, mostly women, killed in fire at Pune chemical unit".

VAKALATNAMA

I, Mr.Nikunj B Shah, the Partner do hereby authorize KNOW ALL to
whom these present shall come that I, the above named do hereby appoint:

Saurabh Kulkarni,
Advocate

420, Shaniwar Peth, Near Ahilya Devi School,
Next to Bank of Maharashtra, Pune - 4l I 030.

Ph(o) 244s9027
(Email) sdkadvocate@qmail.com

Hereinafter called the Advocates to be Advocates of IWs.SVS Aqua
Technologies, having address at 520, Mahavir Chambers, New Rasta Peth,

Pune - 411 011 in the above noted case & authorize them;

To, act appears and plead in the above noted case in this court or in any
other court in which the same may tried or heard.

To sign hle, veriff and present pleadings, appeals, cross-objections or
petitions fee executions review, revision, withdraw compromise or other
petitions or affidavits or other documents as may be deemed necessary or
proper for the execution of the said case in all its stages.

To file and take back document, to admit &lor deny the document of
opposite party

To take execution proceedings.
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IN WITNESS WHEREOF we do hereunto set our hand to their presents

the contents of which have been understood by us on this 24th day of
Jan'nry 2022

ADVOCATES

I am not a member of Advocates Welfare Fund and therefore

stamp of Rs.2 is not affixed herewith.
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